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STATEMENT

Statement on land reforms

The principal measures undertaken are
abolition of intermediary tenures, tenancy
reform and ceiling on land ownership.
Intermediary tenures like zamindaries, Jagirs
and inams which covered over 40% of the
area in pre-Independence India have been
abolished practically all over the country with
the exception of a few minor tenures. On the
abolition of these intermediary tenures about
20 million former tenants have been brought
in direct relationship with the State and have
become owners of land.

Tenancy reform includes security of tenure,
fixation of fair rent and conferment of
ownership rights on tenants. Tenants enjoy
security of tenure all over the country except in
the Andhra area of Andhra Pradesh, Saurashtra
area of Gujarat, Tamil Nadu, Haryana, Punjab
and Bihar. Fair rent has been fixed at levels
varying from 1 /4th to 1 /5th of the gross
produce as recommended in the Five Year
Plans, in all States except the Andhra area of
Andhra Pradesh. Tamil Nadu, Punjab, Haryana
& Jammu & Kashmir. Except in Andhra
Pradesh, Tamil Nadu, Assam, Bihar, Haryana,
Punjab and Jammu & Kashmir tenants can
under the law acquire ownership rights. So far,
3 million tenants have acquired ownership
rights in over 7 million acres of land.

Laws imposing ceiling on agricultural
holdings have been enacted in all the States
except in Haryana and Punjab where there is
no ceiling on ownership. The enacted
legislation has not yet been enforced in Orissa
on account of stay orders. On the
implementation of the ceiling laws so far over
2 million acres of land has been declared
surplus.

Gaps still exist between objectives and
legislation. There have also been short-
comings in implementation and the progress
has been slow in many States.

Some of the main reasons for the slow
implementation of land reforms are given
below :(—

(1) Administrative  arrangement  of
enforcement and supervision are often
indequate.

(2) Land records, which are essential for
effective implementation of land reforms,
do not exist in some
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areas and are often incomplete and out of
date even when records do exist.

(3) The social and economic condition
of tenants being rather weak they find it
difficult to assert and enjoy the rights
conferred on them under the law.

(4) Too many exemptions and ina-
dequate provisions for dealing with
cladestine transfers have rendered the
ceiling laws less effective.

Government of India has been anxious, to
remove the gaps between accepted policy and
legislation and between enacted laws and their
implementation. All matters connected with
land reform were discussed at length at the
Chief Ministers' Conferences held in Novem-
ber, 1969 and September, 1970. At these
Conferences a consensus was arrived at for
ensuring better implementation of land
reforms law. The Prime Minister and Minister
for Agriculture have taken up the question
with the State Governments from time to time.
As far as the ceiling laws are concerned the
Central Land Reforms Committee is looking
into them with a view to bring about a broad
measure of uniformity in the States laws and
ensure better implementation.

SPONGE IRON PLANT IN THE

SECTOR
*142. SHRI CHANDRAMOULI
JAGARLAMUDI :
SHRI M. K. MOHTA :

SHRI JAGDISH PRASAD
MATHUR:

DR. B. N. ANTANI :

Will the Minister of STEEL AND

MINES/zeara AT ari gt
be pleased to state :

PUBLIC

(a) whether Government propose to set up
a sponge iron plant in the public sector; and

(b) if so, the details thereof
THE MINISTER OF STEEL AND

MINES/ zeqra #ix  @rq Hat
(SHRI S. MOHAN KUMARAMAN-
GALAM) (a) and (b) The Industrial

Development Corporation of Orissa Ltd., a
State Government undertaking have been
granted a letter of intent for pro-dution of
80.000 tonnes of billets and 100,000 tonnes of
sponge iron. The Central Government have no
proposal to
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set up a sponge iron plant at present but would
not rule out the possibility of examining such
a proposal in the near future.
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NATIONAL LABOUR INSTITUTE

*143. SHRI LAL K. ADVANI :

SHRI SUNDAR  SINGH
BHANDARI :

Will the Minister of LABOUR AND
REHABILITATION;
AR AT At qar
be pleased to state :
(a) what are the achievements of the

Central Labour Research Institute and Central
Industrial Training Institute:

(b) whether it is a fact that a new institute
known as National Labour Institute is going to
be started; and

(c) if so, what is the outline thereof ?]
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t{{THE MINISTER OF LABOUR AND
REHABILITATION/ #1% 377 GH-
gt ga; (SHRIR. K. KHADILKAR): (a*

There are no Institutes by these names.
However, there is an Indian Institute of Labour
Studies which imparts in-service training to
officers working in the labour fields. It has so
far trained 117 Labour Officers, 419 officers
drawn from the State and Central Governments,
Public Sector Undertakings and Asian and

t[ ] English translation.



